
C en tra l A d m in is tr a t iv e  T rib un al 
Lucknow Bench

Lucknow t h i s  th e  12 th  day o f  December, 2003.
O r ig in a l A p p lic a t io n  N o .3 5 8 /2 0 0 3 .
H on'b le Mr. Shanker Raju, Member (J)

D.R. K oh li -A p p lic a n t

(By A dvocate Km. N. S r iv a s ta v a )
-V e r su s-

Union o f  In d ia  and O thers -R esp ond en ts

(By A dvocate Sh. N. Mathur)

ORDER (ORAL)

Heard th e  p a r t i e s .  In  th e  l i g h t  o f  

m o d if ic a t io n  o f  order in  O A-361/2003 d ated  2 1 .1 0 .2 0 0 3 ,  

w h erein  i t  i s  c l a r i f i e d  th a t  th e  p ro c ee d in g s  would be 

com p leted  w ith in  8 w eeks, g r ie v a n c e  o f  a p p lic a n t  i s  fo r  

n o n -r e le a s e  o f  g r a tu i t y  and r e l ia n c e  i s  on l e t t e r  d a ted

4 .7 .2 0 0 3 , w herein  i t  i s  h e ld  th a t  g r a tu ity  can be 

w ith h e ld  o n ly  in  c a se s  where j u d ic ia l  p ro ceed in g s are  

p e n d in g .

2 . In th e  l i g h t  o f  th e  above, OA i s  d isp o se d  o f

by d ir e c t in g  th e  resp o n d en ts  to  c o n s id e r  c la im  o f  

a p p lic a n t  in  th e  l i g h t  o f  th e  l e t t e r  ib id  w ith in  a 

p e r io d  o f  one month from th e  d a te  o f  r e c e ip t  o f  a copy  

o f  t h i s  o r d e r . No c o s t s .

(Shanker Raju) 
Member (J )


